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Date : 27,6,1990,

Néither the applicant nor his
advocate is present, ‘

Mr,S.R. Atre, Rdvocate for Mr,
P.M. Pradhan, Counsel appears for

Respondents No,1 and 3,

fr.S.Es Dhavan, Advocate for
Respondents No,2 and 4, He has
filed his note of appearancse which
He requests
to grant time for filing reply.

Adjourned to 1-8-1990 for
reply and further directions,

No motics to either side,
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Mr, S. Matrajan, Advocate
for the Applicant,

Mr., V.M. Pradhan for Mr,
P.M. Pradhan Advocate for
Respondents 1 and 3,

Mr. S.C. Dhawan, Advocate
for Respordents 2 and 4,

The Respormd ents have filed
reply in the matter and copy has
been received by the Advocate
of the Applicant.

Mr, Natrajan says th_at
this matter haé to come up
before the Principal Bench on
10,8,90 for pasing xPee order
on the M,P, No. 1014/90.
On the reguests of Advocateson
both sides place the matter before
the Dy. Registrar for further
orders on 5,9.90,
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“either the applicant nor =
his advocate 15 presant.

_ Mr. V.M. Bendre for Mre
P _ p.M.Pradhan for Respondents
: ’ ~ v Noe. 1 and 3. -

: Mr., S.C. Dhawan, aAdvocate
£or Respondents No. 2 and 4.
{
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‘ Seny o ‘ In this matter we have y
¥ ¥ PrPped Bend received 3 communication © P
% 0 N b nkb\ 2 o I - ] i
A & peivu ' dated 22.5.90 from the pPrincipal ;
'S 2 M IY(](90 © Bench, New Delni forwarding E
. & RVl Y 3 . there_with 2 copy. of the order ,
: Ca\y n gercl - dated 17.8.90 passgd.B t,%e Toca f
) AN ; b ) oy (w C M. )

‘ ‘lk:iv“ryb“g““Ahvj ,J l Hon'ble Chairmaiﬁi%ﬁ%ﬁxﬁa e o

/ 1 Stayr on € reguested our Bench to send J

r [ H4o ‘ .

v a report about the service of ‘

2 notice on the applicant as well “

- as the RrRes ndentse 1Ihe
V)lﬂlq Y : Registry hgz sent a telegram
‘ dated 6.7.90 informing the
principal Bench that notices
‘ have bzen served On e applicant
‘ ' a5 well as all the reapondentse

The mattzr is to be
listed On 24.9,90 before the
Dy .Registrar of the principal
aench for service report and
for completing " the pleadingse.

o place this matter before
Dv .Registrar for further directions
on 24.10.90.
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Date: 24,10,00 adjourned to
A mmeemn22:10,90
Neither the Anvlicant nor
his Advocete ere oresa=nt,

J r. V.. Pradhen for Iir, P.ii
Pradhan for Resvondzants No,l and 3.

Mr, S.C, Dhaewaen , Advocate
for Resnondents No, 2 &nd 4,

\ 3 , '  Adjourned to 31,12,90 for
. - : receiving the communiceétion from
) : Dy.Registrer, Princinal Bench,

lgg! . , , "~ New Delhi, Office to write & ZAexiz
SO o Dj}ﬁﬁ . letter to the Dy,Registrer,

; / - . .
AT 2 peli Princioal Banch, New Delhi
¢ A e thn informing that éleadings in the

o La\‘o{<\)‘ matter are completed and inform
! whether this metter should be
transfered to Princinel Bench,

CQL” New Delhi,

GARE | |

W';’V Ard . Mo
.&LYU‘—J /(1': 07\ %’SW . Registrer,
) on ddd nal, ‘ e e

oy . Neither the Applicent nor
Q’ his Advocate are present,

Mr. S,R., Atre for Mr, P.M.
Pradhen for Resnondent No.,l1 Q 8,

: Mr, $,C.Dhawvan, Advocate
for Respondent No, 2 and 4,
e ;;\ : Letter already sent to

Dy.Registrar(J), Principal Bench,
New Delhi requesting to conyey
the order of the Princiszl Bench
regerding transfer of the matter
if any. No reply received $yom
Principel Bench, hence adjourned
to 13,2.91 for furthor dirsctiors,
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